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Through this Special Mention, I draw the 

attention of the Government to the great sense 

of resentment generated in the region due to 

the decision of the Government to sell PSUs 

to private companies and request the 

authorities concerned to desist from such act 

in the interest of the people of that region. 

Thank you. 

Sugar    shortage    and    expensive    sugar 

import due to faulty sugar policy 

 

SHRI K.R. MALKANI (Delhi): Mr. Vice-

Chairman, Sir, I would like to draw the 

attention of this august but near em{Jty House 

to a very clear aspect of India's Foreign Trade 

Policy. In the same year we export wheat and 

import wheat and in the same year we export 

sugar and import sugar. A policy like this can 

help importers, exporters, insurers, shippers 

and foreign sugar-lobbies but not the Indian 

consumer. Sir, the Government itself has 

admitted that as on today it has a stock of 65 

lakh tonnes of sugar but it is afraid that we 

might be short of sugar during next year so, 

they have decided to import 20 lakh tonnes of 

sugar this year. Who are they trying to help? 

Whom are they trying to fool? Sir, their 

argument is, they may not have enough sugar 

for the PDs. Why should there not be enough 

of it? They themselves say that free sale quota 

of mills has been raised from 60% to 72%. 

Who asked them to do it? Apart from the 

sugar lobby, how was it in the interest of the 

Indian public or the sugar consumer that free 

sale quota for the sugar millers should be 

increased from 60% to 70%? They have 

another argument. They say that the new mills 

which have come up are exempted from levy 

sugar. The point is, new mills or bigger mills 

or better mills or more productive mills 

naturally invest more and earn more profits. 

Why should they be exempted from the levy 

sugar? We all know that there is a big 

premium on sugar mill licences. The hon. 

Minister who is sitting here   knows   very  

well  and   everybody 
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knows that people who get this licence pay 

tonnes of money, not in terms of lakhs but in 

terms of millions and crores. Why should a 

small section that kind be exempted from levy 

sugar? This Government is supposed to be 

wedded to liberalisation. It is supposed to be 

against permit-licence-quota raj., It must be 

explained to the country as to why, to this 

date, it has not de-licensed the sugar industry? 

The suspicion is, they want this centred 

because they want to continue making 

money—hundreds and thousands si crores—

on sugar. Thank you. 

Kidnapping     of     forest     officials     by 

Veerappan in Tamil Nadu 

SHRI R. MARGABANDU (Tamil Nadu): 

This subject is relating to forest brigand, 

Veerappan, in Tamil Nadu. It is the most 

biggest, most expensive manhunt in the 

history of independent India. He has become 

a challenge both to Tamil Nadu and to the 

Kamataka governments, similar to that of 

terrorists in the other parts of the country and 

like dacoits of the Chambal valley. He has 

committed hundreds of murders including the 

forest and police officials both from Tamil 

Nadu and Kamataka. But, so far. Sir, that man 

could not be arrested. From the reliable 

sources it has come to be known that he has 

only four companions. 

But he is capable of terrorising both Tamil 

Nadu and Kamataka. On many occasions, he 

had taken many officials as hostage and had 

made ransom demands. Sometimes, it was 

accepted; sometimes, it was not accepted. 

The latest incident was the one in which he 

kidnapped nine forest officials of Kamataka. 

About two days back, one official from out of 

these nine hostages was released by 

Veerappan. This person appeared before the 

Chief Minister of Tamil Nadu and explained 

the position. 

Now, Sir, today's newspapers carry the 

report that he has demanded a ransom of Rs. 5 

crores for the release of the remaining eipht 

forest  officials.  He  savs 
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that if this amount is paid, ihe lives of these 

eight persons could be saved. I feel, from the 

point of view of saving the lives of these eight 

persons, this is reasonable demand which 

could be accepted. 

Sir, for more than a decade, we have not 

been able to nab him; we have not been able" 

to arrest him. Hundreds of policemen were 

deployed. A number of regiments were 

deployed. Different types of tactics were 

adopted for nabbing this man. But they have 

not been able to catch him so far. 

Recently, he made a demand that a general 

amnesty should be given to him. At the same 

time, he made a demand that all cases which 

are pending in Karnataka should be transferred 

to Tamil Nadu and that all the cases could be 

tried in a special court. He has also demanded 

protection for his life. He fears for his life. He 

fears that he may be deprived of his life in the 

guise of a police encounter. I feel that his 

demand that there should be a guarantee for the 

protection of his life and his demand that he 

should be tried by a special court in Tamil 

Nadu could be accepted. 

However, his demaPid ias a general amnesty 

cannot be accepted. For Over a decade, he has 

been indulging in all sorts of crimes. He has 

committed a number of murders. A number of 

persons have been injured in the attacks made 

by Veerappan. He has been smuggling 

sandalwood, poaching elephant's tusk and other 

things. Therefore, if we accept his demand for 

a general amnesty, it would amount to a 

surrender to an outlay. It would send a wrong 

singal across the nation. He cannot be given a 

general amnesty. 

Sir, my submission is this. The efforts made by 

both the Governments during the last ten years 

have failed. In spite of the efforts made by both 

the Governments, we have not been able to 

catch him. of course, one cannot attribute this 

failure to the Governments' incapacity, or, lack 

of efforts on their part.   One   cannot   attribute   

any   such 
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thing. But the fact remains that we have not 

been able to catch him. But how long are we 

going to take to catch this man? How many 

lives are we going to sacrifice to catch this 

man? Under these circumstances, it would be 

better to accept any reasonable demand of the 

paiticular gentleman. 

SHRI V.P. DURAISAMY (Tamil Nadu): Do 

you say that he is a gentleman? 

SHRI R. MARGABANDU (Tamil Nadu): 

He claims to be a gentleman. The State 

Government is negotiating with a particular 

person who is in the forest through a newspaper 

agent who is an editor or something like that. 

He goes there. He is acting as the 

communicating agent for the Government of 

Tamil Nadu and the Government of Karnataka. 

That is why I said that he seems to be a 

gentleman. So, it was only in that way. I am not 

giving any credit to his activities. 

To avoid unnecessary expenses and also loss 

of life, some reasonable demand of that 

particular person can be accepted. He can be 

given a chance. He can be tried before a Special 

Court in Tamil Nadu. He can be given the 

guarantee of his life. No amnesty can be 

granted to that particular person. Barring that, 

other concessions can be given, and the life of 

the persons who are in his custody can be 

saved. Eight persons arc in his custody. The 

expenses can be saved. And the problem of 

Tamil Nadu and Karnataka can be solved. 

THE VICE-CHAIRMAN (SHRI SANATAN 

BISI): Now the House is adjourned for lunch 

till 2-30 p.m. 

The House then adjourned at forty-seven 

minutes past one of the clock. 

(At 2.45 p.m. Secretary-General made the 

following announcement: "Hon. Members, as 

there is no quorum, the hon. Vice-Chairman 

has directed that the House will meet at 11 a.m. 

on Monday, the 11th August 1997.") 


